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(By Advocate: Shri D.S. Jagotra)

ORDER .

S.R. ADIGE. VC (A)

.. Respondents

I T^o-markAppli cant sooRs FognlaFisation as WIfsi

Grade I w.e-f. the date of his appointment to that

post on ad hoc has is, and conssQnent intsFpolation of

his name in the seniority list dated ^.7.97 (Annesure

A_7 1



2. Applicant has not filed any rejoinder to

c^stllsngs tlis Epscifi.c sLVSi^ssssts of rs2po2idsiits

contained in their reply that he holds lien as Greaser

(Es.95Q—15QQ) in Delhi Division and he, therefore,

has to sseh proisotion only in h is own channel i.e.

SBA Grade III (Ss.12QQ-1SQQ). Applicant has also not

^©lilsd in any rejoinder filed hy h is*, th^S specific

fi*' averiaent of respondents in their reply that options

were called for frons all those who were working as

Greaser as far back as 1990 whether they would like

to be appointed in category of wiremen, but applicant

did not exercise his option.

3. There is iserit in respondents' contention

that there is no provision under the rules whereby

applicant can be deemed to have opted for the post of

TOiiilo holdlnfT lien on another post of Greaser

in his own cadre, merely on the ground that he has

been working as Wireman on ad hoc basis against an

ex-cadre - post in Construction Organisation, unless

i r.aT,+ hod goecif Icalli' - Opted for the post of
A A W MAA Wr AA«A^ W^WWAAAW*-. —^ ^ ^

wfereman and passed-the-reQuisite trade test.

'I. The O.A. , therefore, warrants no

interference. It is dismissed. No costs.

(Dr. A. VsdsivsliiJ
Member (J)

(S.R. Adigd)
Vice Chairman (A)
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